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The applicant, Shri Kshetrabasi Biswal, joined 

as Sub-Post Master in Nimapara  Sub Post Office under 

Bhubariesw9r Postal Division on 19. 10. 1988. He was 

promoted to Higher Selection Grade II under the 

Biennial Cadre Review scheme on completion of 26 years 

of service with effect from 1. 10. 1991. In cebuuary 

this year Shrj Biswal was asked to indicate three 

stations of his choice where he might wish to be posted, 

since he hpd completed his tenure in Nimapara Sub Post 
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Office, In reply, Shri Biswal requested the Senior 

Superintendent of Post Offices, in March, 1994, to 

retain him in 1Nimapara' due to the sickness of his 

wife and other problems of household, In May, 1994, 

the applicant was transferred and posted as Sub-Post 

Master, Dolabedi Chhak Sub Post Office, Aggrieved by 

the said order the applicant filed this Original 

APplication on 14th May, 1994, after a representation 

submitted by him had been turned dc,wn by Respondent 

No.1 a week earlier, 

2. 	The applicant prays for the quashing of the 

aforesaid order issued by the Senior Superintendent 

of Post Offices, Bhubaneswar Division, vide his Memo 

No. B-121/94 dated 12th May, 1994, The prayer is 

based on the following grounds: 

1) 	He is the seniprmost H. S. G, II official 

in the Division 

He was heading a Sub-Post Office which 

had four Postal ASsj5t8flt5 on its staff,n4 

where he had the powers to recruit 

subordinate Staff and 	to initiate 

disciplinary action against them 

iii) As SPM, Nimapara, he was provided with 

rentfree residential quarters as a 

L 
 ondition of service 

-H __ 
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iv 	The official posted to succeed him as 

Sub-Post Master, Nimapara, Shrj P. C,, 

Panigrahi, is junior to him by severel 

places, having been promDted to H. S. 

C. II at a much later dte 

3. 	The Respondents state in their counter affidavit 

that - 

1) 	the applicant had stayed in Nimapara 

Sub Post Office for nearly six years, as 

against the normal tenure of four years; 

ii) 	it is not generally desirble, or even 

permissible, to retain off icials beyond 

normal tenures; 

promotions under Biennial Cadre Review 

are merely in recognition of completion 

of certain number of years vIz,, 16 and 

26 years, and not necessri1y a ranked or 

graded promotion essentially carrying an 
an oIfic .aL 

obligation to post 	in a particular 

post or in a higher capacity. In fact, in 

most cases officials so promoted would 

continue to work in the seine office and 
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continue to discharge the same functions 

as before ; 

that it is not possible always to 

differentiate jobs as supvisory or 
to 

operative, and post officials accordingly 
A 

that these duties are interchangeable, 

at times depending on status of the office 

and number of staff therein. 

They also refute that as Sub Post Master, Nimapara 

S. 0., the applicant had power to recruit subordinate 

stff. It is also stated that free residential 

accommodation att ached to an o ff ice is not an invariable 

condition of service and there are numerous instances 

when Sub Postmasters cannot be provided quarters on account 

of paucity or non-availability of accommodation. They 

point out that some other officials in the same H. S. G. 

II are also working in operative wings. As regards 

Shri Panigrahi, the respondents state that even though 

he may have been promoted to H. S. G. II on a subsequent 

date than the applicant, he is,nevertheless,in the same 

grade and is not ineligible to be posted as Sub-Post 

Master, Nimapara S. 0. 

4. 	The basic grievances in this case are two-fold: 

J Nimapara Sub-Post Office is the principal 

- 	1•JiL' 



Post Office in the town whereas Dolabedichhak 

Sub Post Office is a single handed C Class 

no-delivery town Sub Office.  

Neither of these two offices is, however, under the 

"jurisdiction" of the other. Both are under Bhubaneswar 

G. P. 0 for account; and under the Senior Superintendent 

of Post Offices for administrative,purposes Be that as 

it may, the applicant was shifted from an important post 

office in the town to a single-handed post office in 

Nimepara, which, incidentally, is said to be applicant's 

home town. This would seem to be the main basis of his 

grievance, 

(ii) The applicant had expressed a desire to 

be retained in 'Nirnapara'. While making this request 

he had obviously meant Nimapara Sub Post Office, but 

the Respondent No.2 took the request to mean that the 

applicant wanted to be retained in the same town and 

not necessarily in the same Office, and finding it not 

possible to extend his tenure beyond the period of six 
he had already spent there, 

years whichLthe Senior Superintendent of Post Offices 

evidently decided to meet the request of the applicant 

by shifting him to the only other office in the town. 

This explains the approach and the rationale of the 

authorities but the resultant déci sio r is not to the 

applicant's fl king and is at the bottom of the 

main grievance. 	 1 

• 



while not doubting or questioning the bonafides 

of the decision taken by the authorities, it looks a 

trifle odd, at the same time;to send a senior official 

with sufficient experience to man a no-delivery town 

Sub Office*  it best it would amount to an oddity, but 

at the least it would mean underutilisation of experience. 

It is possible that officials promoted under time-bound 

cadre review schemes may not always find a suitable 

'supervisory' berth appropriate to their seniority. 

Nevertheless, it is in the interest of the administration 

to ensure that the services of a senior and experienced 

superviEor are not underutilised in a single handed 

Sub Office. 

I do not doubt that the decision to post the 

applicant to Dolbedi Chhak Sub office was actuated by 

a concern to meet the applicant's request for tetention 

in the same place. It ws stated on behalf of the 

applicant that rather than work in a single_handed no 

delivery ton Post Office, he would not be averse to being 

posted out in any other office in a suitarle capacity. 

Under the circumstances, I am of the view th 

in the interests of both the administration and 	the 

applicant, the concerned authorities should respDnd with 

a measure o1E sensitivity to the hopes and feelings of a 
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very senior official and find for him a suitle 

vacancy against any of the 26 posts which 	are 

said to be available in the Division. While doing 

so, the fact that the official is due to superannuate 

in a little more than one year may be kppt in view, 

besides the fact that he may All have some problems, 

like for example, the illness of his wife to contend 

with, at his fairly advanced age, 

8. 	The applicant's grievance regarcjng the posting 

of Shri P. C. Panigr5hi is not purposely discussed since 

I do not consider it to be a valid ground for the 

context of the applicant's own claims. It is left to 

the authorities to post an official in any office as 

long as his eligibility is not in question. The mere 

fact that Shri Panigrahj earn.ed the Higher Selection 

Grade later than the applict is no ground to quash 

the order, An effort was made on behalf of the 

applicant to establish that he was shifted to Dolabedj 

2hhak Sub Post Office merely in order to accommodate 

Shri Panigrahi in Nimapera. I do not find this plea 

acceptable since the applicant himself has stayed 

on in Nimapara Sub Office much beyond the normal tenure. 

It is held that Shri Kghetrabasj Biawal, the applicant, 

has no locus st8ndi to question the posting of Respondent 

N0.4, Shri P. C. Panigrhi. 

L 



suitable decision may therefore be t9ken 

within a week of the receipt of this order keeping 

the above observations in view and such decision 

may be  communicated to the applicant for complince 

Thus, the 0. A. is accordingly disposed of. 

No Costs. 	
A 

MEMBER AtM NISI'RATIVE) 

Au 
Central Admn. Tribunal, 
Cuttk Bench/K.Moanty. 


